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ORAL ORDER
Pronounced by Hon'ble Mr.R.Ramanujam, Member(A)
Heard. The applicants have filed this OA seeking the following reliefs:-

“i. To quash column 11 clause 1 in schedule to

Recruitment Rules of Junior Telecom Officer

(Telecom) in BSNL, 2014 and the consequential

letter No. 12-1/2016-Rectt dt.7/3/2016 in so far as the

filling up of vacancies under promotion category is

concerned and direct the respondents to follow 2001

Recruitment Rules in so far as the existing Telecom

Technical Assistants (Direct Recruit) are concerned.

i1. To direct the respondent to conduct examinations

as per 2001 Recruitment Rules periodically till the

list of existing TTAs (Direct Recruits) are promoted.

ii1. To pass such further or other orders”
2. At the outset, Counsel for the official respondents submits that the
applicants had sought to challenge the 2014 Recruitment Rules for promotion to
the post of JTO for which they had no /locus standi. 1t is further submitted that the
applicants had been promoted subsequently in terms of the provisions of the said
rules and having enjoyed the promotion, they could not now challenge the very
rule under which they had been promoted. Nothing survived in this OA and it is

accordingly liable to be dismissed, it is contended.

3. Learned counsel for the applicants seeks to withdraw the OA stating that the
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applicants did not wish to pursue this case as nothing survived in the matter. She
has made an endorsement to this effect on the file.
4. Keeping in view the above submission, OA is permitted to be and dismissed

as withdrawn.

(P. Madhavan) (R.Ramanujam)

Member (J) 10.10.2018 Member(A)
AS



